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INTRODUCTION 

I, the Chairman of Estimates Committee having been authorileCl 
by the Committee to submit the Report on their behalf, ptesent 
this Twentieth Report on the Ministry of External Aftairs-
Overseas Indian in West Asia, Shri Lanka, Malaysia, Burma, 
Indonesia and Singapore-Part II-Sri Lanka. Part I of the 
Report regarding Overseas Indians in West Asia was present-
ed to the House on 28 April 1981. Part III of the Report dealing 
with the problems of Indians in South East Asia (Burma, Malaysia, 
Indonesia and Singapore) will be presented separately. 

2. The Committee took evidence of the representatives of the 
Ministry of External Affairs on 23 December, 1981. The Com-
mittee wish to express their thanks to the Officers of the Mini&-
try for placing before them the material and information which 
they desir'ed in connection with the examination of the subject 
-and giving' e~dence before them. 

3. The Committee also wish to express their thanks tQ Shri 
V. H. Coelho, Shri V. Siddharthacharry, former diploma~ and 
Shri V. S. Arulanandam, a repatriate from Sri Lanka for giving 
'evidence and making valuable suggestions to the Committee. 

4. The Committee also wish to express their thanks to all 
other institutions, associations, bodies and individuals who furnish-
ed memoranda on the subject to the Committee. 

5. The Report was considered and adopted by the Committee 
'On 12th February, 1982. 

6. For facility of reference the recommendations/observations 
>of the Committee have been printed in thick type in the body of 
-the Report. A summary .0'1 the recommendations/observations is 
,appended to the Report. 

NEW DELHI; 
February 27, 1982. 
PhaZguna 8, 1903 (Saka). 

S. B. P. PATTABHI RAMA RAO, 
Chairman, 

Es~iml.ltes Committee. 

[v] 



· . .. .. CIIAPfEB I 

INDO-SRI LANKA AGREEMENTS 

1.1. The immigration of Tamil Estate Workers into Ceylon 
started in 1827 and at that time their number was around 10,000. 
The Donoughmore COmmission, which presented to British Parlia-
ment'in July, 1928 its report, recommended inter-alia voting rights" 
to Indian Estate Workers in Ceylon then numbering about 2,26,000. 
Under the provisions of Soulbury Constitution, 7 members represent-
ing the Indian Estate workers in Ceylon were returned to Ceylon 
Parliament in 1948. 

1.2. The Citizenship Act, 1948 passed by the Ceylon Government 
denied citizenship to anyone born after 15th November, 1948 even 
though his or her parents were born in Ceylon. A minimum 
period of residence in Ceylon was one of the primary conditions 
prescribed even for registration by Indians and Pakistanies for 
Ceylon citizenship under the Indian-Pakistani Residents Citizen-
ship Act of 1949. The qmilifications prescribed for settling in Ceylon 
were so complex and involved that they were beyond the compre-
hension of Estate workers with no education. The anomalies re-
vealed in the working. of this Act were rectified and remedied to 
some extent in the amendment pasSed in 1952. In 1950 and 1955 
further amendments were carried out to Ceylon Citizenship Act. 
1948. In 1955 the Government of Ceylon obtained through amend-
ment discretionary powers to grant, refuse or revoke citizenship as 
provided for in Sectlon II and 22 of the Original Citizenship Act. 

1.3. Prime Minister Jawaharlal Nehru ~d Mr. Ducney Sena-
nayake, Prime Minister of Ceylon, held detailed discussions on the 
issue of citizenship for persons of Indiah origin working in the 
estates when they both atte~ded the Queen's Coronation in London 
in June 1953. The suggestion made by t~e Ceylon Prime Minister 
of compulsory repatriation of these persons over a period of years 
was not accepted by Prime Minister Nehru. He reiterated India's 
policy that persons of Indian origin who had made their home in 
foreign countries should become full and eft'ective citizens of that 
country, and that they be fully accepted by the people and Govern-
ment. The Indo-Ceylon Agreement concluded between Prim~ 

Minister Nehru and Prime Minister Sir John Kotlewala of Ceylon 



in New Delhi in January 1954 did not refer to the question of re-
patriation. The Ceylon Government also agreed to delete the con-
troversial section 6 of the 1948 citi1.eD.Ship Act which provided for 
the issuance of a certificate of citizenship by a Minister in case of 
.a person whose deacent was in d<wbt. 

1.4. Dis~iQni 0 I this question continued between the two 
Governmen,ts' anQ this fiAally i~ ~o the <;onclusion of the Agree-
ments between Prime Minister ~tri and Prime Mini~ter Srimao 
~~n~e in ~~ by w.hl~~· llDth Ind~ and 'Sri Lank~ agreed to 
~ as t~i.r c~t~ a major proportio..n of the stateless persons 
of Indian o~ in accor~ce ~th a cert~n fixed ratio. In 1974, 
Prime Minist~ Indira, Gandhi and Prim~ Mi~ter Srimao Bandar-
naike agreed that the remaining stateless persons would be accepted 
by India and Sri Lanka in equal numbers. 

1.5. The main f~tures of the 1964 Agreement were:--

1. Out of the 9,75,000 persons of Indian origin, Sri Lanka 
would' accept as citizens 3,00,000 persons together with 
the natural increase in that numbel«; 

;. ~,2~,QOO such per~on!l toge,ther with the natural increase in 
tlt,t nurnb~r would be acc~ted as Indian citi~ens and 
J,"eJ>.~riate9 to lndi~; 

3. The repatriation of these persons to India would be com-
pleted within a period of 15 years namely by October, 
19'r9, and in accordance with an agreed programme; and 

4. The s~tus of the rem~g 1,50,000 persons would qe 
cl~id~f;I \~ter on. 

1.6. ~y a second Agreement signed in June, 1974 through ex-
ehange of letter between the Prime Ministers Of India and S~ 
Lank,!l, it w~s a~d "that out of the remaining 1,50,000 persons 
15,000 persons along with their natural fnerease would De accepted 
by Sri lAnka while the remilining '15,000 Perlons with their natural 
increase would be absorbed by India within a' period of two yean 
after the pers()ns cOvered by the 1964-Agreement had been re-
patriated. 

1.7. The 15 year period within which the 1964 Agreement was . 
supposed to have been implemented expired on 30th October, 1979 
with SQ~ what l~ss thlQl 50 per cent of the persons covered under 
the Agreement having been rew.triated. Upto 31-1-1980, 2,56,299 
.cco~ta~ peJ:SOns :AAd ~ ~triateQ to India and 1,4&,422 ac-
,c;o~~le ~ons llad ~n ~an~ Slnl\al,* citi,zen$Wp. 
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1.8. The Ministry has stated that the working of the 1964 Agree-
ment was reviewed during the visit of the Foreign Minister of Sri 
Lan«a to lndia in 1978 ~d alsp by the Joint Working Group of the 
officials of the two countries. The annual rate of repatriation 
agreed to during those discussions was 35,000. However, it has 
not ~n po~lile to fqlfil thi$ annual target due to the reluctance 
oj peop1t= to be repatriated to ~a at ~his juncture when there is 
a likelihood of their ~eing permitted to stay on in Sri Lanka. Be-
fi@s ~~ f9nOW~n.g fac.;tor$ hflve also be!ID identi~ed by the Minis-
1ry 01 EX;~~rJ;lal M~rs as J?Eob,qle rea~onJ fqr tpe rela.tive slow 
~cj! of· fep~triat~on: 

(i) Delays in S,p Lanka regarding completion of formalities 
such as payment ot Provident Fund, Gratuity, exchange 
control etc. 

(ii) An improvement in conditions on the Tea Estates of 
Sri Lanka which induced the repatriates to delay their 
departure. 

1.9. The latest position as on the 31st October, 1981 in regard 
to the implementation .of the Agreements as stated by Secretary 
(East), Ministry of External Affairs, in evidence before the Com-

mittee (December, 1981) was as follows:-

As on 31-10-1981 
\ Indian citiz~nship granted to accountable persons; 

Indian citizenship granted to natural incI'ease of 
the above; . 

Total number of Indian citizenship granted; 
Number of acco~table persons repatriated to-

lnqia; 
Number of natur$l incre4Ule repauiated to I~Ria; 

Total repatriated to.In~a: 
Secretary adC\ed thl\t-

372,487 

1~4,461 

496,954 
284,3(}0 

91,144 

375,444 

"as far as we are 'aw¥e, 1,62,~ persons aCCQ~table and 
48,593 natural increase making a total of 2,10,687 persons 
have been gra~ted Sri Lanka ci~enship as 01;l the same 
date". 

1.10. The Ministry has stated that the Government of India has 
been implementing the 1964 Agreement in good faith both in letter 
and in sprit. But. as explained earlier, the implementation of the 
Agreement has been somewhat tardy due to reasons beyond con-
trol ot the Government of I~dia. 
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1.11. Commenting on the 1964 Agreement vis-a-vis the position 
of "Stateless" persons of Indian origin, a repatriate stated before 
the Committee: 

"They (Stateless persons of Indian origin) are reluctant 10 
be repatriated. The very basis of agreement was wrong. 
Pandit Nehru till his death, resisted the demand from 
Sri Lanka side for such an Agreement. He had told 
Sir John Kotelawala that India would never take a 
single stateless Indian back. They are all bom and 
brought up for generations there. He knew that their 
sweet and blood was part of Sri Lanka's economy. In 
fact thi.l Agreement involves the biggeSt repatriation of 
human being from one country to another:" 

Beactine to the aforesaid view., the Ministry stated in a written 
reply: 

"Both the 1964 and 1974 agreements are based on the free 
and. voluntary choice of the persons concerned to opt 
either for Sri Lanka or Indian citizenship. This i6 being 
negotiated at present:' 

Future Of "Stateless" persons 

1.12. Referring to the future of the "StateleSs Indians" after the 
expiry of the 1964 Agreement, Secretary (East) stated in evidence: 

"The agreement has come to its term. We are having some 
discussion with Sri Lanka Government about the residue 
of persons who are still Stateless. Certainly the wishes 
of the people concerned should be a very important fac-
tor in coming to any decision. These wishes are not 
always constant; they do depeAd upon th~ situation and 
currently, to some extent, there is, I think a greater 
desire to stay on in Sri Lanka. But we would try to 
keep two considerations iil mind. (1) To end the State 
of Statelessness and the other is that human beings have 
their wishes and certainly their wishes should have been 
given as a high consideration as possible". 

The witness added: 
"There are about 1.31 lakh persons who have already ap-

plied for Indian citizenship whose applications are still 
being processed. These applications, we are continuing 
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to process with effect from the date when the agree-
ment came to an end. We have ceased to accept any 
fresh application". 

Commenting on the question of repatriation of persons <if Indian 
eriein a former diplomat stated before the Committee: 

"There was a time when the Sri Lankans wanted all Indians 
out as soon as possible, because it is a burden on their 
economy and it is a small country. But they soon 
realised that their economy was largely dependent on 
tea and the Indian plantation workers who had worked 
on the plantation for generations and had acquired cer-
tain specific skills which could not easily be substituted 
by bringing in Sri Lankan workers. Therefore, although 
the public stand of the Sri Lanka Government has been 
to see as many Indians out as possible, the plantation 
owners and plantation superintendents will not like the 
Indian labour to disappear suddenly leaving a 
vacuum--." 

1.13. Asked about the stand of Government of Sri Lanka in this 
context the Ministry stated: 

"The Government of India is not in a position to comment 
on whether the Sri Lanka Government is not interested. 
in sending stateless Indians back to India. In the 
interest of their own economy. However, it is a fact 
that there have been delays in Sri Lanka regarding 
payment of Provident Fund. Gratuity sanction of ex-
change control permits etc. and these have in tum de-
layed repatriation of those who had opted to become 
Indian .citizens. With regard to delays in payments etc. 
GOvernment· has taken up the matter with Sri Lanka 
authorities who have assured us of Support in this re-
gard. There have ako been delays due to non-receipt of 
app1i<:ations from the stateless persons themselves;" 

1.14. As regards the reactions of! the plantation owners in Sri 
Lanka on the question of repatriation of Ludian workers, Secretary 
(East) stated in evidence:-

"This is a question of judging the people's opinions and posi-
tions. It is a little difficult to give an absolutely correct 
reply. The position regarding plantations has changed 



6 

in Sri Lanka. As you are aw~e to-Qay, th~ estates 
which have been nationalised· are run by t1~e Public 
Sector Organisations and, therefQre, the poli~ of the 
Estate Corporations would be the same as that of the 
Government and, according to what the Governm~t jlas 
been telling us, they feel tha.t the Agreements should. 
be implemented as originally envisaged. So, I think, 
we cannot jay that the employers are not anxious to 
send away the 'people. However, it is a fact that in an 
individual case Of an individual estate, we do have some 
evic;ience that the local Superintendents are nQt perhaps 
as anxious to comply efficiently or quickly with the 
Government'fl directive because they also have some 
measure of problems about the cost of production be-
cause there is some labour shortage". 

Uf!. Asked, whether it is a fact that the Finance Minister of 
'Sri Lanka had made a statement on the floor of Sri Lanka's Parlia-
ment that their economy will be affected if the Indian migrant 
labour left that country, Secretary (East) stated: 

"I do not deny that there have been such statements, but 
for me to come to a determination of whether these 
statements represent the actuality of Sri Lanka's 
economy, is rather difficult". 

1.16. Subsequently, the Ministry furnished the following state-
ment of Sri Lanka Finance Minister, Mr. Ronnie De-Mel made 
during the course of his budget speech before Sri Lanka Parlia-
ment on 14-11-1979: 

"Tea production in 1!na appears to have also been affected 
by a shortage of labour in certain high ground areas due 
to cumulative effect of the repatriation of worken:; of 
Indian origin. This shortage has resulted· in a curtail-
ment of plucking rounds which in turnover production 
and depressed standards of manufacture and prices". 

q 7. Making suggestions ~bout the future status of persons of 
Indian origin, certain "Statele-s" Indians in Sri Lanka have sub-
mitted in a memorandum to the Committee as follows:-

I 

(1) The citizenship rights granted by registration be cancel-
led and opinion poll taken among all Indians and they 
may be asked: 

"whether they wish to live in Sri Lanka 
or 

Are they prepared to repatriate to India. 
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(2) Sri Lahka s:tit~p _o11ld be granted without any 
-tDnditiOn to aU families who opt to live in Sri Lanka. 
l'uHher they should be given guarantee of security. 
language, i!mployri\ent and buSiness opportunities. 

(3) All those who opt to ~ repatriated to india should 'be 
given the rights to transfer their assetS to India with-
out any condition. 

1.18. On the question whether stateless people of Indian origm 
are really willing to be repatriated to India, a repatriate from Sri 
Lanka stated before the Committee:-

"Most of the Indian Tamils are not willing to come to India. 
This is a country they do not know and they do not 
feel that they will have mUch sympathy. Mainly the 
Indians were around the estafes. So they were not 
bothered about anything that was happening politically. 
It is only a few traders and the Indian people in the 
city and around who are a little conscious about their 
political affairs. So, they were not very serious". 

1.19. The Committee have been similar reports published in 
certain newspaperi and news magazines. 

A news magazine stated: 
"Most Indian Tamils are not willing to come to India; it is 

a country they don't know and don't feel much empathy 
for". 

It added: 

"Opinion among Tamils in Sri Lanka is not in favour of 
India signing another agreement for their repatriation. 
They think the earlier agreements were mistakes." 

1.20. According to the news magazines the younger elements 
among the "Stateless" feel: 

"This is our home and this is where we belong. The politi-
cians have no business to tinker with our futures". 

Secretary (East) stated during evidence: 
"As far as the workers ot Indian o:-igin are concerned, cer-

tainly, it was true that most of them did not want to be 
uprooted. This is only because people do not unneces-
sarily want to be uprooted, But, depending upon the 
kind of pressures which have been brought to operate 
on them and at times, when there has been harassment 
and when there have been difticulties, about employment 
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for themselves or for their oft-spring, there have. been at 
times large numbers of them who have come forWard for 
repatriation. RecenUy, due to certain. changes in the 
situation, there has been some retreat from this poSition. 
Recently we had certain communal incidents: a certain 
degree 01 inse,curity crept in; but I would say, if they 
remained undisturbed, they would not wish to be up-
rooted." 

1.21. As regards the thinking of the Government of Sri Lanka 
in this regard, the witness added:-

"Sri Lanka's views ae communicated to us formally is that 
they wish the agreement to be implemented as originally 
envisaged. They have not changed the position. Un-
doubtedly there has been some discussion. It would be 
rather hypothetical for me to speculate what the think-
ing precisely is; because there are many trends of opinion 
in Sri Lanka." 

1.22. Answering a question about the enjoYI!lent of basic civic .. 
rights by persons of Indian origin during the period of "Stateless-
ness" and attitude of Indian Mission towards them. Secretary 
(East) stated in evidence: 

"The basic queation is that of Statelessness and the elimina-
tion of that Statelessness by some kind of an agreement, 
i'f poSSible, between the two Governments and, subse-
quently, by the grant of Sri Lanka citizenship. I think. 
it is not entirely correct to say that they do not enjoy 
all the baeic civic rights. The Stateless persons do 
enjoy fundamental rights and they have recourse to cer-
tain judicial processes for the protection of these civic 
rights. It is also not correct to say that the Indian 
Mission does not take up their problems. The Indian 
Mission is quite active in maintaining contact with the 
authorities in Sri Lanka regarding the problems of 
Indians." 

l.23. Asked whether it would not be better to decide their 
Dational status immediately without linking it with repatriation, the 
witness added: 

"The prospect of immediate repatriation has been removed 
by the rect>nt amendment to the Sri Lanka Legislation. 
But the suggestion made here that perhaps everybody 
should be given some kind of citizenship is aomethinc 
which We are conaidering. 
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Again, there are advantages and disadvantages. II every-
body is given some kind of citizenship, their statu. g 
no doubt clear. But, it would be impossible for us to 
repatriate even 1,31,000 people who are already pending 
in our register in less than90mething like 6 or 7 years. 
If they all get citizenship and they lose their right to 
work, we may face a certain problem. On the other 
hand, i'f w. do allow all those people to stay on till the 
retiring age and then bring them into India, it may be 
that the rehabilitation poses a more serious problem be-
cause there will be no wage-earners among the famflfes 
that are coming over. So, we are looking at this ques-
tion. It has inherent merits in it, but it has also some 
disadvantage.. So, it has to be ,studied somewhat care-
fully." 

1.24. The Committee understand that the Government of India 
has informed the Government of Sri Lanka that the 15 year period 
stipulated by he 1~ ,Shastri-Srimavo Agreement and the two year 
extension granted in the lettelS exchanged between the Prime Minis-
ters of the two countries in 1974 have ended on 3~10-1981, An all-
Party delegation met the Hon'ble Prime Minister of India on 7.12-1981. 
She assured them of Sympathetic consideration of their suggestions. 
It is understood that Sri Lanka Government have taken a formal 
stand that the two Agreemelllts should continue until all the 600,000 
persons of Indian origin are repatriated. However, at the same time 
the Sri Lanka Government have :taken certiain steps such as to 
break the link between the repatriation and the grant of Sri Lanka 
cltiienship. 

1.25. The Indo.Sri Lanka Agreement on the future status of 
persons of Indian origin. in Sri Lanka signed between the two coun-
tries in 19M provided that out of 9,75,000 such persons, Sri Lanka 
w.uti aecept as dtiz_s 3,00,000 peneDS together with the •• t.aI 
inCI'le8Se in that Ilumber; 5,%5,000 such persons together with the 
natural increase in that number would be accepted as Indian citizens 
and repatriated to India, The status of the remaining 1,50,000 per-
SOilS Wll's decided by a second Agreement signed ;n 1974 through 
exchange of letters between the Prime Ministers of India and Sri 
Lanka according to which 75,000 such persons along witb their 
natu'."al increase would be absorbed by India within a period of 'two 
years after the persoDs covered by the 1964 agreement had been 
repatriated. The 15 years period, within which the 1964 Agreement 
was suppoSed to have been im.lemented, expired on 30th October, 
tt7t with somewhat less than 50 per cent of the persons covered 
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iahttt;r the. ~Dt h8Vfng &en repamated.. The "'6 yeaI'$ 
~i6ii d\irilig wbleh dle _Otid ~ftt SlgIlect ill m4 was to be 
bi..feinen.tecl luiS ... exptt~cl On 30th 0ct01t&, 1m. 

1;26. Till 31st October, iNI, 3,72,"7 accountable persons and 
1,24,f5I1 natUral iIlereaae, mBkiDg a total of 4:,96,154, persons had beeo 
gt"aDteci hidian citizenShip under the ap-eemeut and 2,84~ acceunt-
able ~i'soDs and 91,144 natural ilicrease, making II tbtal of 3,75,4441 
~rsons, had been repatriated to India. According to tbe informa-
tion av;dlable with the Government of India, 1,62,()9Il accountable-
persOtis and 48,5«1 natural intrease, makiO.g a total of !,10,687 per-
sons, hav~ been granted Sri Lanka ~itizenship. 

" 1.27. Tile implemel'tation of the ap-eement has been tardy 
because of delays in Sri Lanka regarding completion of formalities 
such as payment of provident fund, gratuity, exchange control, etc. 
and reluctance on the part of these persons to be repatriated in view 
of improvement in conditions on the tea estates of Sri Lanka which 
induced these persons to delay their departure. Though Govern-
ment of India has been implementing the agreement in good faith 
both in letter and in spirit, the implementation has been somewhat 
tardy due to reasons beyond control of the Government of India. 

1.28. '.rhe 1964 and 1974 agreemeu.ts have now expired. The 
Committee are informed that Government of India is having dis-
cussions with Sri Lanka about the futul'e of "stateless" Indians left 
in Sri Lanka. 

1.29. The Committee take Bote of the feelinc prevailing among 
repatriates that the basis of 1964 agreement which provided for such 
a large scale repatriation of "stateless" Indians who were born and 
brought up for generations in Sri Lanka was wrong. 

1.30. The Committee also take note of the reports that most of 
the statelees IItdiana ip Sri Lanka are aot wi11~ to coma to India. 
They are not in favour of India's signing another agreement for 
their repatriation. They would no~ like to be uprooted. 

1.31. The Committee find that thinking in Sri Lanka on the ques-
tion of repatriation of stateless Indians is also undergoing a change. 
Importance of Indian workers in Sri Lanka's economy is now being 
realised. Though according to the views formally communicated 
to Goyernment of India. Sri Lanka Government wishes the agree-
ment to be implemented as originally envisaged, there is evidence 
to show that individual plantation owners and plantation superin-
tendents are not now as anxious as their Government to send bacK 
Indian workers to India. A reference to the adverse effect of re-
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patriation of Indian workers on tea production was made by the 
Minister of Finance of Sri Lanka Government in Sri Lanka Parlia-
ment in November, 1979 . 

1.32. The Committee understand t~ the Government of India 
has 'Wormed the Government of Sri Lanka that the 15 year period 
stipulated by the 1964 Shastri-Srimavo Agreement and the two yea.r 
.extension granted in the letters exchanged betw.een - the Prime 
Ministers of the two countries in 1974 have ended on 30-10-1981. An 
all-party delegation met 'the Hon'ble Prime Minister of India on 
7-12-1981. She assured them of sympathetic consideration of their 
suggestions ... 

1.33. The Committee have considered ,all aspects of the question. 
The state of 'statelessness' for persons of Indian origin is Dot c0n-
ducive to their well being and undermines their dignity. The con-
dition of statelessneas makes them insecure and vulnerable to ex-
ploitation by employers. The Committee are of the view that the 
Government of Incti.a should consult urgently with Government of 
Sri Lanka SO as to bring an end to this entire problem of stateloss 
personS of Indian origin ,las early as possible. (S. NG. 1) 

1.34. The Committee strongly feel that while diSCUSSing the 
future of 'Stateless' Indians in Sri Lanka, these persons should not 
be viewed merely in terms of numbers whose dispersal can be decid-
ed by applying a mechanical formula of ratio and proportion. TheJ\ 
are thinking human beings who have grown in a certain social, 
cultural and emotional milieu and who slaould be presumed to know 
where they belong and what their future status should be. Human 
dignity demands that in any Ul\derstanding with Government of 

_Sri Lanka freely expressed wishes l)f such persons o. the questiolw 
of repatriation to India or absorption as citizens of Sri Lanka sho1l1. 
be made the determining factor and respected. It will be unfair, 
nay inhuman. to uproot any such person from tthe place of his birth 

-or domiclle or work and repatriate him apinst his wish. (S. No. I) 
, 

1.35. The Committee also feel that during interregnum i.e. till the 
future status of such "stateless" Indians is fiDaIly decided and lID 
long as they remain "statele5s", these persons shOuld' be allowed to 
live and work with dignity and enjoy basic civic and human rights 
without any discrimination; and just because they are momentarU,. 
"stateless", Indian M"lSSion should not hesitate to play a helpful, 
though disereet, role to get their dif6culties solved through Sri Lanb 
::aathorides. (S. No.3) 



CHAPTER n 
INDIAN..; Iti SRI LANKA-SOME PROBLEMS 

(i) L' wing an4 working conditions oj Indian workers 

2.1. The Committee have received reports on the living and work-
ing conditions of "Stateless" Indian Workers. -

In ~ me~ora?dum submitted to the Committee by an association 
of Indians In Sri Lanka, it has been stated: 

"There is no comparison of the living and working conditions 
of the Indians mainly in plantation sector and those of 
the local population. While the local employees can go to 
their villages and mix with their own people, the planta-
tion employees of Indian origin are treated as indentured 
labour. They have to stay in theit" estates in the line rooms 
without proper facilities. They do not have the freedom 
for the employment of their choice. They cannot migrate 
to other places and seek other employment. Immediately, 
after the communal riots in August, 1977, many people of 
Indian origin in the plantation sector fled to predominantly 
Tamil areas in the Island. Some have occupied land and 
made encroachments on government lands. In normalis-
ing the holding of such lands, people of Indian origin aTe' 
discriminated against They have been systematically 
forced to return to their original estates. 

In the case of wages, any wage increase or increase of allowance 
are not passed on to the workers of the Indian 
origin in plantations. But recently some improvement is 
visible after the assumption of office by the J. R. Jaya-
wardene Government and the appointment of Shri 
Thondaman as Minister. This is quite negligible, though 
the plantation workers are the mainstay of Sri Lanka, 
alnce Srl Lanka earns 65 per cent of their export Income-
from tea and rubber. 

2.2. In a paper on the problems of Indians in Sri Lanka it has 
been stated that: ' 

"In the plantations rigid controls and the hierarchical structure-
of the plantation system created a captive labour situation 

12 
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~d the workers were isolated in the estates enclaves living 
m "company towns" allowing little room for change 01' 
u?w~rd social mobility. Workers on the plantations today 
live m much the same conditions as their fore-fathers did 
in barrack like back to back, zinc roofed enclosures each 
10 ft. by 12 ft. housing entire families or mbre than one 
family within the enclosures. The appalling conditions of 
the estate lines have to be seen to be believed. Highest 
rate of illiteracy, lowest level of educational attainments. 
poor health conditions, malnutrition, high infant mortality 
and ceaseless toil are a marked feature of the life of plan. 
tation workers." 

JUnother memorandum stated: 

''The living and working conditions of the plantation worker. 
are generally poor. Being the lowest paid sector among 
the working people they are the poorest of the poor. In 
order to augment the family income and to keep the fires 
burning they are compelled to sendlevery member to 
work as soon as they reach the employable age. This is 
because, even the total income of all working members of 
a plantafion worker's family does not measure up to the 
income of individuals in other sectors. During the period 
1970-71 their situation deteriorated to an unprecedented 
nadir. Compounded with the man made famine of 1973. 
these workers were reduced to destitution and beggary" 

2.3. Referring to the plight of women workers and safety 
standards in plantations, it has be:n stated in a memorandum that:' 

''Work in the plantations starts around 6.30 in the morning and 
continues till around 5 PM with one hour's break for 
lunch at noon. 

Women have to be on their feet from the beginning of work 
till the end of the day. often carrying heavily wei~hted 
tea baskets on their backs. 

Safety standards are marked by their absence. Now more and 
more chemicals are used, but workmen who spray them 
are not provided with any 'saf~ds. . There are .medical 
institutions which meet the baSlc medical needs· 1D some 
estates and worke1'$ must essentially seek treatment at 
Government hospitals for serious illness. Often no trans.. 
port is available for patients." 
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2.4. The Ministl'y has stated· his 

Workin conditio m t regard that w~ living and 
g ns on the Estates could be regarded as deficient' 

::ny. ricts, these conditions, in respect of persons of Indian ori~ 
sun ar to those for other workers similarly employed. Thes; 

are- regulated by the relevant .labour laws of the Sri Lank G. 
~nt These diti an overn-

f tho .' • con Ollb Qe the· same for all the workers irrespective o .. ell" ongin. 

(ii) EdUcational and Medical Facilities 

. 2.5. In a memorandum submitted to the Committee by an associlP 
ti~n of Indians in Sri Lanka, it has been stated: 

" ...... ~aciliti~. fo~ education for the bulk of the people of 
~dian ongxn m plantations are practically niL School, 
In estates do not cater well. Many are single teacher 
schools. These schools were earlier managed by the 
Estate Owners. Since the major part of the plantations 
are brought un~r the control of the Government it would 
take many many years for these schools to reach the stan-
dards of the schools of the other regions. As it is Indians 
here cannot hope of entering Universities, let alone gain 
admission to Medical or Engineering Faculities." 

A former diplomat stated before the Committee: 

"Schools-~e buildings are there and I have seen the build-
ings and I have visited the people, but there are no 
teachers. This is a political problem how to find Tamils 
to come and teach in the tea estates. The Indian Tamil 
Workers are not educateq enough. Politically they do not 
want to import Tamil teachers from India. So they remain 
without the teachers and without education. Exactly the 
lime' problem. is there in regard to dispensaries. The 
buildings are there, the beds are there but there are no 
nurses. Hospitals are there but there are no staff." 

2.8. The Ministry infonned the Committee that "Regarding faci-
lities for education and health care, these matters relate to the in-
ternal working of the Sri Lanka Government. Most of the estates 
h8ve some rudimentary medical facilities but these may not always 
be adequate .. However, the Government of India can do little directly 
to improve these facilities. Regarding education facllities in estate 
IIdlools, the Government of Sri Lanka haVe infonned us that they· 
are working towards obtaining improvements and getting teachers 
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appointed. The High CODlIllission is involved in the ,running of the 
Ceylon Estate Wor~ers Education Trust which gives some scholar: 
sbipsto children of estate workers." 

2.7. The Co~ttee asked during the evidence whether the Indian 
Mission could do nothing, even on human considerations to render 
assistance through Sri Lanka Government or otherwise i~equipping 
Schools working in areas where Indian Workers live inprep(md~nce 
so as to provide adequate schooling facilities to Indian children, 
secretary stated: 

"As we have explained this is essentially the responsibil~ty 
of the Sri Lanka Government and that of the Tea Estates. 
We do not deny there is some lack oJ faciUties. The. High 
Commission is not inactive in this matter. They d() ~t 
Tea F;states and keep in touch." 

xx xx 

He conceded that: 

"It is advisable to pro,,-\dehelp in medical, in educational fields. 
It would be appropriate if it is done by some non.official 
social organisations from India or Sri Lanka. . . . .. . 

2.8. Secretary agreed with the Committee that tJte Governmant 
could consider the question of tapping non-official organisations who 
mIght be willing to come forward and take initiative in the matter. 

(iii) Discrimination 

2.9. On the question of complaints of discrimination against 
Indians in Sri Lanka, the Ministry stated in a written reply that, 
"it is not a fact that persons of Indian origin in Sri Lanka are 
being discriminated against o~ grounds of race' or on grounds of 
nationality vis-a-vis other non- Sri Lanka nationals." 

2.10. Clarifying the position in detail, Secretary (East) stated : 
evidence that there were three categories of persons of India' 
origin in Sri Lanka-Sri Lanka citizens, Stateless persons and India): 
nationals baving rights of residence in Sri Lanka. As regards Sri 
Lanka citizens according to the laws and regulations of Sri Lanka, 
there should be no discrin:lination. It iJ; difficult for Government ,of 
India to go' further into the situation of this category, it is difficult 
for one Government to comment on the actions of another Govern-
ment as to now it treats its own citizens. . 
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~damen·ll. As reg~ds the Stateless persons, Secretary added that "th 
tal Rights under the Sri Lanka c . . • applied tb th Stat I onstitution have been 

. to ensure t eavai e ~s persons an~ they have access to the courts 
a certai he lability of these nghts. To this extent they have 
are not nCi~:.easure of ge~ting some basic rights. Clearly, ~ince they 
probable that n:h:~:!~not have the vo.ting rights. It is quite 
health and that they get In terms of education or 

so on may not be on par with Sri . Lanka citizens b t :carn:::y ~hese are. c, ntrrct terms between them and the ista~ 
t of theU" living conditions are prescribed by the Estates 

:: are a ~art of the arrangement between them .. Even here there 
e bee~ unprovements for the simple reasons that there has been 

dimE culty In keeping similar people to continue to work in the 
states"l 

2.12. ~ regard to the third catego~, namely, Indian citizens who 
have continued to have the right of residence in Sri Lanka the 
witness stated that "as far as we are aware, there is no dis~
tion between ~ citizens and other non-Sri Lanka citizens who 
have the right of residence in Sri Lanka:' ' 

2.13. When the attention of Secretary (East) was drawn to the 
fact that the application form. for admission in the schools in Sri 
Lanka contained a column against which the applicant has to mention 
the race to which he belongs like Sri Lanka Tamil, Indian Tamil and 
Statele. Indian Tamil, etc. and whether this did not lead to, dis-
erimination, he stated: "Categorisation by itself does not imply dis-
crimination 'becaUSe people may wish to go into certain. streams 
according to their language and so on in the schools ...... as between 
citizens we are not aware of discrimination and even if there was 
discrimination, that is a matter for the citizens themselves to deal 
-,'lith. There is a certain discrimination between citizens and non-
citizens and that happened in many countries. That happens in our 
own country". 

2.14. l'h.e witness added. that "originally the rights of the citizens 
did V8l') according to the type of citizenship. The Sri Lanka Tamils 
had the rights different from the Indian Tamils but this was done 
away Wlth ••.•.• The form is there. There was, as I said, a discrimi-
Dation hl the law between these two types of citizens. But this, as 
far as I am aware, has been r~oved in the last couple of years". 

, 
!.1~. When pointed out that the 'application form' in question was 

still there in use, Secretary (East) stated that "we will look into 
this ...... We will send a report to you". 
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2.16. Subsequently, in a written note the Ministry m ed th 
-Committee. that "we have no evidence to indicate that InC:: T~ 
(who are. citizens of Sri Lanka) are discriminated against as com ar. 
ed to Sn Lanka Tamils. Sri Lanka/Indian Tamils are reco~ 
~lassifications in the Sri Lanka Government Census". 

(iv) Delays in payment of Gratuity, Provident Funds Q.nd other dues 

2:17: Referring to the problem faced by Indians (awaiting re-
patria~on) from Sri Lanka it has been stated in an editorial appearing 
10. Indian newspaper that:;.... 

"Many settlers who :wish to leave (Sri Lanka) are unable to 
do so because of Colombo's unsympathetic attitude and, 
stringent foreign exchange regulations. The most common 
complaint is that ~ployers hold back legitimate dues 
while banks refuse to transfer assets." 

2.18. It has been brought to the Committee's notice that thousands 
of Indian Tamils got their Indian passports in 1979 but they have not 
been able to get their provident fund, gratuity and such other dues. 

, There are no up-to.date records in the tea estates after their na-
tionalisation. No serious efforts are being made by Sri Lanka Gov-
ernment to settle their dues. 

2.19. The Ministry stated (January 1981) that: "people awaiting 
repatriation to India are often held up in Sri Lanka because of delays 
jn the payment of their provident fund, gratuity, etc. Government 
have taken up this matter through Indian High Commission in 
>Colombo' with the Sri Lanka authorities, who have assured us of 
suitable action in this regard. 

2.20. At ,the Ulne ot their repatriation, Indian citizens are allowed 
,to transfer upto Sri Lanka Rs. 75,000/-. The Government of Sri 
Lanka adds 65 per cent to the value of transferable assets in calculat· 
ing their value in terms of Indian Rupees. Assets in excess of this 
figure of Sri Lanka Rs. 75,000/· which cannot be transferred out ot 
Sri Lanka at the time of departure, are placed in blocked accounts 
in banks there. In such cases where the Sri Lanka Exchange Control 
authorities have not permitted the transfer of t~e claimed assets in 
entirety the High Commission takes up the matter on request, with 
the relevant authorities to assist repatriates in having all their funds 
transferred from these blocked accounts. In 1978, the Government 
. of Sri Lanka permitted sums upto Sri Lanka Rs. 1,00,000 to be re-
patriated to India from individual blocked accounts. It was announc· 
i!d by the Central Bank of Sri Lanka that remittances upto a maxi-
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mum of Sri Lanka Rs. 1 lakh from such blocked accounts would be-
permitted to ~ transferr~ by authoriie<:l dealers· without prior 
approval of the Central Bank. . The High Commission informed all 
the blocked accounts holders now in India whose names and parti-
culars were available with them, of this conceiSSion. The 3 Indian 
banks where a majority of the blocked accounts are held were also 
asked to inform the account holders in India of the Sri Lanka Gov-
ernment's decision." 

2.21. The MinistrY further stated that the High Commission 
provided all possible assistance to Indian nationals desiring repatria-
tion not only in the matter of acquisition of citizenship but also in 
the matter of acquisition of citizenship but also in the matter of 
obtaining their pension, provident fund and other problems. 

2.22. As regards reports of delay in payment of dues to repatriat-
ing Indians the Ministry stated . (August 1981) that the Indian High: 
Commission in Sri Lanka wrote to Estates Superintendents in 
February 1900 to monitor the payment of provident fund/gratuity 
and other dues to repatriates. Comprehensive replies were not re-
ceived from all Estates. However, from the replies received it was 
understood that a substantial majority of the repatriates, having 
their passports since May 1979, had not reCeived their provident 
fund and other dues till July 1980. It was also learnt that most of 
the repatriates who had received their dues had promPtly applied 
for exchange control permits. 

2.23. Government of India is aware of the hardships facing the 
repatriates from Sri Lanka and has taken prompt action to alleviate' 
their distress as outlined above. 

During evidence Secretary (East) stated: 

"We have a continuing machinery in Sri Lanka between the 
High Commission and the various Departments of the Sri 
Lanka Government. They meet fr~1ll time to time to see 
how these matters can be expedited. . There was a problem 
at the time of nationalisation of estates when the manage-
ment of the estates changed and a certain dislocation 
took place in their records. We did bring all these p~ 
blems to the notice of the Sri Lanka Government. In fact. 
I myself met the Cabinet Secretary early this year and 
the High Commissioner haa been following this matter up. 
1 understand there has been some improvement in the 

~ IIdDUnistrative process of the Sri Lanka Government an 11 
also' of the estate." 
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2.24. Seeretary 'added:·tbat 15,100 'perilons"were ~ Indian 
citizenship in 1979. With the present machinery it was not possible 
to tell how many of these people came back to India in 1980. But 
from the figures year by year it appeared that. Indian Mission grants 
passports, over a certain period. of time and those people are 
repatriated. 

2.25. As regards blocked accounts, the Ministry had stated in a 
written reply (January, 1981) that the exact number of blocked ac-
counts held by Indian citizens in Sri Lanka and the exact total 
amount involved was not known. In November 1979, the 3 Indian 
banks in Colombo (where it is believed the b~ of these blocked 
acounts of Indian citizens are held) informed the Mission that Indian 
citizens held 157 blocked accounts amounting to a total sum of 
Rs. 47,02,801.07 in their banks. In 1974 a similar survey with the 
3 banks indicated a sum of Rs. 78,70,264.60 in blocked accounts. It 
would, therefore be seen that a considerable proportion of these 
funds was de-blocked over this period. 

2.26. Secretary (East) told the Committee in evidence that "We 
can get information from the Indian banks. We are not in a position 
to get information from other banks. Majority of OUr people have 
account with the Indian banks. The positio~ as on to.day is in June 
1981 in the three Indian banks there are 133" account hoMers with a 
total sum of Sri Lanka Rs 'lJ),71,679/-. It will be seen that there has 
been continuous reduction in ~hese accounts which we are able to 
monitor." 

2.27. Secretary clarified that the blocked accounts pertained mostly 
to Indian businessmen in Sri Lanka who might have come back to 
India. The blocked accounts represent the amounts in excess of the 
limits upto which remittances could be made by them unde .. the 
foreign exchange regulations of Sri Lanka. On being asked whether· 
the Ministry of External Affairs could as certain from the persons 
concerned. the total sum lying in blocked accounts~ from their point 
of view, Secretary stated that the Ministry would not be able to get 
full information from the Indian citizens themselves because the 
utilisation of this blocked account was sometimes not entirely in 
consonance with our and Sri Lanka regulations. 

2.28. Secretary added that it was not something in which the 
Indian nationals conclem.ed with these blocked accounts (133 in 
number) had been very anxious that we should get involved. 

2.29. The witness clarified that the sum involved wa.s only shoat 
Sri La.nlta Rs. 36 lakhs which is equal to 13 lakhs Indian ruplles. 
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2.30. Aiked whether any of the blocked accounts belonged to 
those people of Indian origin who might . have g(>t Indi~ .... -----" ... ts 
and citizenship come back or due to come back to India as repatriates 
Secretary stated: ., 

"As far as the other categories of persons are concerned, we 
are governed by the agreement. . There is no amount 
blocked because their amounts are comparatively very 
~. ~1'Se "are the Indian citizens who are engaged in 
bIg busmess. >t They do not come under the agreement. 
They are not repatriates." 

On ~ questiGn whether there was any case where the gratuity 
or proVldent fund owned by the repatriates was not allowed to be 
taken back by them, witness stated: 

"I do not think any amount is blocked. I think the quantity 
of amount allowed. for these persona is higher than what 
they have actually earned ...... It is my information that 
the estate workers do not find any difficulty for exchange 
of gratuity or provident fund because I understanti the 
quantity allowed may be up to Sri Lanka Rs. 75,()OO/-. 
Their amount is below the leveil permitted by the Sri 
Lanka Government Foreign Exchange Regulations." 

1.31. Secertary, however, promised to check up the ~atter further 
and send a report to the Committee. Subsequently, in a written 
note the Ministry informed the Committee that "the three Indian 
banks have a sum of Sri Lanka Rs. 2,671,679.20 in 133 blocked 
aecounts. It would not be proper to enquire from foreign/Sri Lanka 
banks the details of any blocked accounts with them since it would 
be a breach of confidentiality between the banks and their clients. 
We have, however, Written to the Sri Lanka Treasury General for 
details. No fresh representations have been received in this matter 
and there is no evidence to indicate that a estate workers/prospective 
repatriates have any blocked accounts." 

(v) Remittances 

2.32. The Committee were informed in evidence that the person 
.... lio finds himself adversely affected is the stateless worker in Sri 
Lanka a part of whose. family has moved to India. He w~nts to 
come to India on short visit. He is subjected to a great harassment. 
He does not get remittance facilities because he is stateless. For all 

. practical purposes, members of his family who have come back to 
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1ndia remain cut of! from the head of the family. 

2.33. According to the Ministry,' hQwevElr, liN onnally families 
,comprising of husband, wife and children and other dependents 
travel together on their repatriation to India. Thus the question of 
sending remittances for maintenance of families in India would not 
generally arise." 

\ 

2.34. Explaining the position f~her Secretary (East) stated 
.c:luring evidence that: 

xx 

''We do make an effort to repatriate families as a unit. By and 
large we normally repatriate the entire family ...... It is 
very rare-when the family fa repatriated male members 
remain there ....•. " 

The witness, however, added that: 

"We have not made a survey. We have not received any 
volume of complaints in this regard. We were not aware 
that it was a problem." 

:xx 

He assured that "We can c::ertain1y look into .this question." 

(vi) L(f,(:k of Travel Facilities 

2.35. Referring to the problems faced by the repatriating Indiana, 
it has been stated in a memorandum that "after everything is settled 
on this side and then they start for India, they are faced with lack 
of facilities for travel. Ferry service to India is restricted to three 
days a week with no suitable accommodation either at Talaimann~ 
or at Rameswaram. ' Touts are exploiting the poor and uneducated 
workers, allegedly in connivance with some Customs Employees 'and 
others. Many repatriates reach India devoid of many of their be-
longings. penniless and with a bleak future in Ifront of them. The 
High Commission of India in Sri Lanka is considered to be doing 
its best in this connection but the problem is so vast that their effort 
is like a drop in the ocean. It would be a great retie if Ferry service 
u. made available everyday." 

2.36. Commenting on these observations the Ministry stated in a 
written reply that "the ferry service run by the Shipping Corpora-
tion of India operates 3 days per week each way. At our High 
Commission's suggestion, the Shipping Corporation of India (SCI) 



sent a team to C.olombo to study the feasibility of a Colombo and 
Tuticorin service. The possibility of such a service is under con~ 
sideration. .. 

2.37. The Ministry added that "as a result of persiste.nt efforts· 
by our High Comnission, the facilities available at Talaimanner 
for repatriates have been considerably streamlined over the last 
2 to 3 yeal"s. There is practically no customs check (except occa-
sional random checks) on the baggage of the repatriates. Repatriates 
are granted priority in having their beggage cleared through customs: 
and in boarding. The Government have no evidence that· touts are-
exploiting the repatriates in copniVa,nc.e with customs." 

2.38. Secretary (East) informed the Committee in evidence that 
the Ministry of External Affairs had been 1Irying to press for 
Colombo-Tuticorin service and also a service which would include 
Colombo-Tuticorin and Maladive Islands because there are commer-
cial possibilities in this. But it had not received the results of the 
survey from the Shipping Ministry. The Ministry is pursuing the' 
matter. 

2.39. Regarding the reported exploitation of repatriates Secretary 
stated that: 

"We have had very frequent inspection visits by the High 
Commissioner and t.he staff. We are reasonably satisfied 
that the repatriates are' treated well and there is no 
specific harassment that we are able to lay our hands on. 
We have sent OUr own people again and I myself have 
personally gone doWn to RameshwariWl and done some 
spot checking at the Mandappam Camp. There are prob-
lems in the case of repatriates at Talaimanner. The main 
difficulty is in regard to the availability of railway 
accommodation to Talaimanner. We h{l,ve been able to 
sort that out by asking the Sri Lanka Government rail-
ways to add some bogies on the train." 

The witness added that:-

''When we did this inspection at Rameshwaram, we found 
that on the ferry service, there was some spare accommo-
dation which was, in fact, being used by Buddhist pilgrims 
coming from Sri Lanka as well as other tourists. So. I 
the present ferry service seems 10. be reasonably adequate .... 
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2.40. Secretary further stated that "our. High Commissioner does 
.constant checking at Talaimanner end They have reasons to be 

" ..satisfied· that there is no real problem; There may be some occa-
sional cases. At the Rameshwaram end also, we keep a constant 
check. There are officials who come from Tamil Nadu and they 
.<operate on behalf of -the Department of Rehabilitation. They also 
help in facilitating passage through Customs and other formalities. 
By and large, to the best of my knowledge, there are no serious 

,complaints at the Rameshwaram end" 

The witness informed the Committee that:-

"We have had from time to time complaints in respect of one 
specific item which is that some people do try to take 
advan~e of these Stateless workers in relation to the 
conversion of the bank drafts and so on that they bring 
with them. They tell them, "We will give you cash." 
Sometimes, they pay at the rate which is below the 
exchange rate. On this also, we have tried to ensure that. 
there is adequate advance notice that people should not 
allow themselves to be exploited. I think, to the extent 
possible, the maximum possible protection is provided." 

,(vii) TRP Passport Holders 

2.41. It has been brought to the notice of the Committee that the 
"TRP passport holders, mostly businessmen and traders, are not 
allowed to take even a single pie on their trip to India. They land 
pe1'Uliless in India and to reach home they mortgage their passport 
"at the interest rate at Rs. 20 per hundred. 

2.42. Furnishing factual position in this regard the Ministry 
informed the Committee til their written reply that Indian citizens 
resident in Sri Lanka who are covered by the 1954 and 1964 Agree-
ments, are granted foreign exchange of Sri Lanka Rs. 50 per adult 
and Sri Lanka Rs. 25 per child for travelling to India. Government 

"would not like to comment on the regulations of a sovereign state. 

2.43. Asked whether the Ministry has received any complaints 
"or representation" on this account and whether it was not a fit 
matter to be taken up with Sri Lanka Government so as to save 
Indians "from hal'dship on account of meagre foreign exchange, 
.:Secretary (East) stated in evidence that: 

"We have not taken .this matter up with the Government 
of Sri Lanka. (As regards complaints) we Will check up 
and let you know but I would like to add that thes& 
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people have a case and if it has not been taken up earlier-
We will take it up." • 

After the eviden~e \he! Ministry inform!i!d the Committee that 
no representation in this regard had been made to the Ministry of 
External Affairs or the Indian High Commission in Sri Lanka by 
TR~ passport holders. 

(viii) Visa Tax 

2.45. In a memorandum from an association of Indians in Sri 
Lanka it has been stated:-

"Indians settled down in Sri Lanka holding Indian passports 
taken before 1954 have their stay in the island restricted 
when once they visit India even for an emergency like 
wedding, funeral or other special matters of their near 
relatives. They are asked to leave the Island within one 
year of their taking visa which is required for travel and 
return. The Visa is issued only after payment of a tax of 
Rs. 500/-. This tax is payable by the Indian spouses 
also of Sri Lanka citizens every year." 

2.46. Explaining the fac1ual position in this regard the Ministry 
stated in a written reply that "Indian citizens who obtained travel 
documents prior to 1954 are not covered by any Agreement between 
Sri Lanka and India. Their residence in Sri Lanka is therefore 
bound by the same legal requirement of a visa as would affect other 
foreign nationals. These persons are sometimes referred to. as 
"blank passport" ~olders because they do not require visas as long 
as they stay in Sri Lanka without travelling outside. When they 
leave Sri Lanka for any reason, they require a visa or residence 
permit to return. Any foreign national wishing to reside in Sri 
Lanka for more than three months has to pay a visa tax of Rs. 500/-. 
Under the (Sri Lanka) Citizenship Act of 1948 (Article 12) ladies 
who are married to citizens of Sri Lanka can apply for and obtain 
Sri Lanka citizensnip. Foreign nationals even those married. to Sri 
Lankan spouses have to pay visa tax for residence in Sri Lanka. 
Persons covered by the 1954 Agreement are granted visas without 
visa tax and are permitted to remain in Sri Lanka in their employ-
ment till the age of 55, as their residence there till the age of 5r5-
years was one of the facilities which the Sri Lanka Government 
agreed to when signing the Agreement in October 1954. Govern-
ment wodd not like to comment on the regulations of a Sovereign 
State." 
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Secretary (East) added during evidence that:-

"Under the 1954 agreement, any foreign national married to 
Sri Lankan has to pay the visa tax. So, it does not seem 
advisable really to seek any further concession in terms 
of Indian Nationals." 

The Secretary (East) further stated: 

"We have not taken up the matter relating to the visa tax 
(with Government of Sri Lanka) because we felt that by 
and large there was no discrimination against India." 

(ix) LIe Policies of Repatriates 

2.47. A repatriate from Sri Lanka has brought to the notice of 
tlle Committee that "It is very unfortunate that the LIC is not 
showing any sympathy to the Indians who paid their premia in Sri 
Wlka and who are entitled to get their maturity claim in Indian 
currency. They are told by the LIC that no payment will be .made-
m India unless the Reserve Bank of India and the Exchange control 
of Sri Lanka give the necessary permission. So many policy-holders 
Who had taken their poliCies in Sri Lanka have returned to India 
and yet they do not get their -maturity claims. 

. 2.48. Explaining the position Secretary (East) stated during 
evidence that before LIC was nationalised certain companies 
were operating both in India and in Sri Lanka. Persons settled in 
the country wherever they liked. After the tightening of the Ex-
change Control Regulation in 1917'3, LIC came to U'3 regarding . the 
transfer of records of policy-holders who left Sri Lanka and settled 
permanently in India, as well as the problem of transfer of assets to 
pay for this. Government of India took up this matter with Sri 
Lanka Government. Indian High Commission was able· to obtain the 
permission of· the Central Bank of Ceylon to transfer policies upto a 
ceiling of Rs. 75,000 subject to an affidavit before the District Magta-
trate, or certification from the High' Commission, that the policy-
holder was then permanently settled in India. This decision we 
obtained in December, 1980. Controller of Exchange is grantini 
pertnission for transfer of policies. 118 such cases have been .. 
transferred. Money has been paid. 

2.49. Asked, what was the position of policies above the limit of 
75,000, Secretary (East) stated:-

"For Rs. 75,000, there is a simple procedure by which on the 
certification of the High Commission or District Magis-
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trate, the Central Bank of Ceylon automatically releases 
the money. Naturally for greater amounts there is no 
doubt discussion with the Central Bank of Ceylon to do it 
as an individu .1 case, but we have not been approached so 
far by the LIe a§king us to take up the exchange case. 
Otherwise we would have taken it up." 

2.50. Subsequently. the Ministrv informed the Committee that 
(CSri Lanka Government has allow~d transfer of all LIC policies upto 
a ceiling of Rs. 75,000 and under this order Sri Lanka Controller of 
Exchange has granted permission for the transfer of poliCies of 
about 118 persons who have returned to India. It is our under-
.tanding that the bulk of the policy holders have received their 
policy claims. LIC has been requested to inform us if there are any 
policies above Rs. 75,000 and if there is anything else pending in 
this matter." 

(x) Role of Indian Missions 

2.51. It was stated before the Committee that though Govern-
ment of India had been kept fully posted by the Indian Mission in 
Sri Lanka about the harassment and difficulties faced by Cstateless' 
Indians there, Government of India and the Indian Mission did not do 
anything to help the persons of Indian origin just because they. 
were cStateless'. 

2.52. The Committee asked whether Government of India/Indian 
Mission were justified in taking such a legalistic attitUde even when 
it was evident that the suffering persons were persons of Indian 
origin. 

2.53. In.a written reply the Ministry stated that Gove!nment have 
always taken care in solving the difficulties faced by "Stateless Per-
1Ions" of Indian origin. Discus$ions between the Governments of 
Sri Lanka and India, in fact, ante-dates independence and were 
started as far back as 1940. The Agreements signed in 1964 and 
1974 deal precisely with the problem of stateless persons. Accord-
ing to these Agreements stateless persons had to voluntarily oRt for 
either Sri Lanka or Indian citizenship. If we take the view that we 
have to solve the difficulties faced by all the plantation labour of 
Indian origin, it would imply accepting responsibility for all these 
people as citizens of India. 



2.54. Clarifying Government's position on this question Secretary 
(East) stated during evidence:-

"I think., this question is based on some misapprehension. 
It is tru~ legally speaking that we have to keep some dis-
tance from this matter. But it is also a fact that in 
conditions of difficulty, as had happened recently in August 
this year (1981) when large number of refugees went to 
the High Commission and the High Commissioner's resi-
dence in Colombo, we took care of all these people without 
bothering as to whether they are our citize¥ or Sri 
Lanka's citizens or stateless persons. During the last 
time, all the arrangements were made to provide them 
with food, some kind of lodging etc. Local temple group 
was able to give some cash relief and a national relief 
arrangement was also made fur these people. For those 
people who had applied for Indian citizenship, we made 
special arrangement with the Sri Lanka Government to 
bring them back to India. We have taken up all the cases 
regardless of what categories do they belong in conditions 
of some harMsment, distress or emergency." 

2.55. The reports received by the Committee on living and work-
iag conditions of stateless Indians in Sri Lanka paint a very depres-
sing picture. It has been stated that the plantation employees of 
Intlian Origin, axe treated as "indenture labour". They live in mudt 
the same conditions as their forefathers did in barrack like zine-
roofed enclosures. each measuring 19' by 12', housing entire family 
er more than one family. They are stated to be like captive laoour 
with little freedom fo!' change of employment or upward soci .. l 
mobility. High rate of illiteracy, low level of educational attain-
ments. poor health conditions, inal-nutrition and high infant morta-
lity are said to be the marked· features of the life· of plantation 
workers. Being the lowest paid among the werking people, tItey 
are poorest of the poor. Women toil ceaselessly throughout the day 
often carrying heavy weights on their heads. 

2.56. Th~ Ministlry of Exte!"Jlal Affairs (India) h~ alSo stated 
that living and working conditions on the estates whiclt are regulat-
ed by the relevant labour laws of Sri Lanka could be regarded as 
deficient in many respects. But, according to the Ministry, these 
~ditiolls in respeet of persons of Indian origin are similar to those 
for other workers irrespective of their origin. This is a poor con-
solation indeed. It doeS not make the pfight of Indlall workerS in 
Sri Lanka estates any the less painful. The Committee appreciate 
3116 LS-3 
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the helplessness of the Ministry to do lanything directly in the mat-
ter. But they would expect that if ever an opportunity arises when: 
the Ministry can, through diplomatic etIorts or economic cooperation, 
move the Sri Lanka authorities to bring a Uttle "sunshine" in the-
lives of. the helpless Iq,dians working in tea plantations in that 
country, it should not h~itate to do so. (S. No.4) 

2.57 The Committee have b~en infonned that facilities for edu-
cation for the bulk of the people of Indian origin- in plantations are-
practically nil It is stated that it would take many more years for 
these schools in plantations to reach the standard5 of the scho':}l in 
other regions. The position in regard to hospitals and dispensaries 
in -plantations is stated to be equally unsatisfactory. The Ministry 
has stated that edualtion and health care are matters which relate 
to the internal working of Sri Lanka Government. Though medical: 
facilities in estates are not always adequate, Government of India· 
can do little directly to. improve these facilities. 

2.58 It is understood that Government of Sri Lanka is working 
towards obtaining improvements and getting teachers appointed in 
schools in the estates. The Indian High Commission, it is claimed .. 
is not inactive in this matter and the officers of the High Commis-
sion visit tea estates and keep in touch with the situation. The 
Committee feel that if it is not possible or prudent for the Govern-
ment of India to do anything directly in the matter, it should be 
possible for the Government to locate and inspire non-official philan-
thropic organisations in India and outsid8 to come fOr\lvard and 
assist in the setting up of schools and dispenseries in these areas, 
for the benefit of Indian workers. (S. No.5) 

2.59 Refuting reports of discrimination against Indians in Sri 
Lanka, the Ministry bas stated that it is not a fact that persons ot 
Indian origin in Sri Lanka are being discrminated against on grounds 
of race or on grounds of natioT!.ality vis-a-~s other non-Sri Lanka 
nationals. Originally, the rights of Sri Lanka citizens did vary 
according to the type of citizenship and Sri Lanka Tamils had rights 
different from Indian Tamils. But this was done away with a 
couple' of years ago. Sri L-mka Tamils and Indian Tamils are recog-
nise classifications in Sri Lanka Government Census, but it does not 
imply any discrbnination. The Ministry has also stated that it has-
no evidence to indicate that Indian Tamils (who are citizens of Sri-
Lanka) are discriminated against as compared to Sri L<mka Tamils. 

2.M The Committee have heen informed that as regards stateless 
persons in Sri Lanka, the Fundamental Rights under the Sri Lanka-
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constitution - have been applied to the~ and they have accet\s to 
courts to ensure availability of these rights. Since, however, they 
are not citizens, they do not have voting rights. The Ministry haa 
hinted that it is quite probable that the amenities that they get in 
terms of education or health and SO on may not be on par with 
Sri Lanka citizens. This in a wy cor:roborates the reports reaching 
th~ Committee that stateless persons of Indian origin in Sri I,anka 
"cannot hope of entering universities, let alone gain admission to 
Medical or Engineering facilities." The Committee feel that in the 
matter of education and health care and such other basic human 
rights, there should be no discrimination between a citizen and a 
non-citizen. They wottld like the MinistJ.:y to examine as to how 
far discrimination between citizens and non-citizens in the fields of 
education and health care is in consonanCe with recognised inte~
national norms and basic human rights and then see what can be 
done in the matter. (S. No.6) 

2.61. The Committee are informed that people awaiting repatria-
tion to Indh are often held up in Sri Lanka becaus.e of delays in pay-
ment of their provident Fund, gratuity etc. Monitoring done In 
February,. 1980 by Indian High Commission in Sri Lanka revealed 
that substantial majority of the repatriates having their passports 
since May, 1979- had not received their provident fund and other 
dues till .July, 1980. The Committee have been informed by Secre-
tary (External Affairs) in evidence that there was a problem at the 
time of nationalisation of estates when a certain dislocation took 
place in their records. But after Government of India took up the 
matter with Sri Lanka Government, some improvement in the ad-
ministrative process of Sri Lanka Government and the estates wa. 
reported. The Ministry has stated that Indian High Commission hi 
Sri Lanka remains in· constant touch ·with Sri Lanka authorities te 
expedite payments. But from the memoranda received by the Com-
mittee it appears that the position is stiH not fully satisfactory. The 
Committee would like that the Indian High Commission should play 
a more active role to collect information about delays in payment of 
dues to Indian workers awaiting repatriation and pursue each such 
case of delay with Sri Lanh authorities with a view to ensuring' 
that their dues are paid promptly and their repatriation is not held 
up on this account at least. (S. No.1) 
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%.62. The Committee are informed by the Ministry that 15,108 
persons were granted Indian citizenship in 1979 but with the present 
machinery in the Indian High Commission it is not possible for them 
to say as to how many of these people have come back to India. This 
shows the weakness o. ol,lr information system. The Committee feel 

" that unless a suitable feedback systein is devised, it will not be pos-
sible for the Indian High Commission or the Government 01 India 
to know how many persons who have been granted Indian citizen-
ship in Sri Lanka and who are eager to return to India, are held up 
In Sri Lanka, why they are held up and what the Commission or 
Government can do to help them out of the situation. The Com-
mittee feel that such a system is imperative and should be set up im-
mediately. . (S. No.8) 

%.63. The Committee are surprised to learn that the Ministry has 
110 information about the exact number of blocked accounts held by 
Indian citizens in Sri Lanka and the total amouJlt involved. In 1974 
the tm-ee IndiaD banks in Colombo, where bulk of the block accounts 
of Indian citizens are held, had informed the IndianHligh Commis-
lion that Indian citizens held blocked accounts amounting to approx. 
Rs. 79 lakhs in their banks. In November, 1979 there· were 157 suCh 
.c:eonnts in these banks amounting to a total sum of about Bs. 47 
lakhs. The position is stated to have improved steadily and in .June, 
1981 there were 133 bloeked accounts of Indian citizens in these three 
banks with a total sum of a little over Rs. 26lakhs (Sri Lanka rupees), 
eqtJivalent to about 13 lakhs Indian rupees. The Committee we-:oe in-
formed by Secretary of the Ministry of External Aiims in evidence 
that these blocked acCOWlts pertained mostly to Indian businessmen 
~ Sri Lanka who are not covered by Indo-Sri Lanka Agreement and 
these accGUnts represented funds in excess of the limits upt. whieh 
remittances could be made by them under the Sri Lanka Foreign Ex-
ebange Regulations.. According to Seeretary, there is no blocked ac-' 
count of Indian workers who have got Indian passports sad eitize. 
ship under the Indo-Sri LaIIka Agreement. .. 

%.64. The statements made by the representative of the Ministry .0 not go far enouch to allay the fears of the Committee fully .bout 
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the fate of Indian workers. The Ministry has no information aboat 
blOcked accounts of Indians in Sri Lanka banks or other banks in and 
outside Colombo. In the absence of this information it cannot .,. 
presumed that there is no blocked account in the whole of Sri Lanka 
of Jndian workers eovered under the agreement. The Committee 
would .Jike that the Ministry should ascertain the position in this re· 
lard from Sri Lanka authorities and, if possible, from the Indian 
workers who are awaiting repatriation in Sri Lanka or have ake\..,. 
been repatriated, and do everything possible to enable the poor wor-
kers to get back their hard' earn~ savings as early as possible. 

(S. No.9) 

%.65. It was represented to the Committee that the persons who 
found themselves adversely aftected were those statt+less workers in 
Sri Lanka, a part of whose fa~es had moved to India, as they 
were not in a position to send remittances to their families in India. 
The Ministry has statoo that by and large all the members of a 
family travel together 0;;'1 their repatria~i021 to India and, in the 
circumstances, the questic:1 of sending remittances for maintenance 
of fatlJilies in India should not generally arise. 

2.~S. The Ministry has, however, made no survey in this regard. 
The Committee would suggest that the Government should make a 
random chec~ through state or local authorities in India to find out '. 
whether there are any families in India whose earning members have 
been left behind in Sri Lanka .. If any such families are found here, 
Government should take up their cases with Sri Lanka authorine. 
with a view to enabling them to receive remittances for their 
maintenance fr.om the earning m~bers of their famDies left behind 
in Sri Lanka. (S. No. 10) 

2Ai7. At present the ferry service run by Shipping CorpOl1'3.tion of 
India between Sri Lanka and India operates three days a week each 
way. This is 110t consioored adequate. A demand for a daily ferry 
lervice between the two countries has been voiced before the Com-
mittee. The Committee are informed that ~ the Indian High Cole. 
mission's suggestion the Shipping Corporation of India is stud.ying 
the feasibility of a Colombo-Tuticorin service. The Ministry is also 
pressing for another serviCe which will ~elude Colombo-Tuticorill 
and Maldive' Islands on the route. The Committee would like the 
Ministry to ensure that Shipping and ferry services between SrI 
Lanka and India are adequate to cope with the traftic &0 that Indiaa8 
anel Indian~patriates are not put to anyincOBveaieace on this .e. 

eount. (S. No. 11). 
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2.68. Complaints of touts exploiting the poor and uneduCated 
workers in connivance with the customs employees and otherS have 
been mad. to . the Committee. The Ministry has stated that there is 
practically no CWltoms check except occasional random checks ..on 
the baggage of the repatriates. Repatriates are granted priority in 
having their baggage Clq,ared through customs and in boar~. 
State Government officials, operating on behalf of Department of 
RtPabilitation, help the passengers through Customs and other 
formalities. Frequent on-the-spot in section visits have been paid 
by Indian High Commissioner and other officers to Talaimanner and 
Rameshwaram and, according to the Ministry, there is no real pro-
blem or serious complaint at either of these two places. The Gov-
ernment has no evidence that touts are' exploiting the repatriates 
in connivance with customs employees. 

2.69. Lack of evidence does not necessarily mean lack of exploit-
ation a~d it will be unfortunate if the Ministry dismisses the com-
plaints of ro...-ploitation out of hand on this grounds. Knowing the 
discretionary powers of customs staff and the not so uncommon 
phenomena of delays and harassmept in customs clearance all over, 
the possibility of eustoms staff at Rameshwaram. behaving with the 
poor passengers in a rough and wrong way either out of over-
enthusiasm or ulterior motive cannot be totally ruled out. The 
Committee therefOire, cannot over-emphasize the need to keep a 
constant and independent watch on the Customs Staff. This is not 
a matter which can be taken care of by mere instructions. Un-
remitting vigil and tighter supervision on the spot are absolutely 
necessary at the Customs check points to avoid harassment to the 
passengers. (S. No. 12) 

Z. 70. The Committee would also suggest that !l random sample 
survey should be arranged to be conducted by the Ministry of Ex-
tern;al Affairs in collaboratiQn with the Ministry of Financ.eo to know 
the experiences of the travellers passing th'rtough Customs check 
posts at Rameshwaram etc. and corrective measures taken to remedy 
the wrongs if any detected during the survey. (S. No. 13) 

z. n. Seeretary (External Affairs) admitted in evidence that there 
have been some 'complaints of cheating of stateless Indians by some 
persons in the matter of conversion of bank drafts. In the face of 
this admission, his elaim that to the extent possible the maximum 
possible proteetion is being provided to the paSS'engers, lackS convic-
tion. Obviously the State and Central agencies deployed at the port 
have faRed to protect the poor .Dd illiterate worker from tbe machi-
nattons of anti-social elements. The Committee would like the· 
Ministry to ~view the arrangements at the port and take fool proof 
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mant ther •.. " (S. No. 14) 

Z.72. It has' been br01l8ht to the Committee's notice that Indian 
citizens resident in Sri Lanka who are covered by 1954 and 1964 
Agreements are p-anted foreip exchange of SrI Lanka Rs. 50 per 
adult and Sri Lanka Rs, 25 per child for travelling to India. The 
Committee feel that the amount of foreip exchange allowed to 
Indian citizens .. too meagre to meet even their absolutely essential 
expenses durinc the journey. The Ministry has also admitted that 
these peopl.hav. a ca .. and they would take up this matter with 
Sri Lanka Government. The Committee would like to be apprised 
of the outcome of its efforts. (S. No. 15) 

2.73. Indian eiti%ens who obtained travel c10cuments prior to 19M 
are not covered by any agreement between Sri Lanka and India. 
The .. Iadiau 410 Dot require visa as lon, as they stay in Sri Lanka 
without travelling outside. But when they leave Sri Lanka for any 
reason they require a visa or residence permit to .return and then 
they have to pay a visa tax of R8. 500/-. This condition regarding 
paYDIent of visa tax is applicable. to all foreign nationals in Sri 
Lank.. Secretary, Ministry of External Affairs, stated in evidence 
that the Ministry had not taken up the question of payment of visa 
tax lIy Indian. with Govemment of Sri Lanka because it feels that 
by and large there was no discrbnination against Indians. What 
C81lS(lS COllce1'll to the €ommlttee I. the report that the Indians hold-
ing Indian passp~rt. taken before 1954 are under severe restrictions 
in the matter of coming to India on oecasions like wedding and 
funeral of their near relations and on other special occasions. It Is 
stated that when once they come out of Sri Lanka, they are asked 
h leave the bland within oae year of their taking visa whieh is 
required for travel and return. The Committee dNir. that the 
Ministry may look into this genuine difficulty of Indian citizens in 
Sri Lanka and see if they ean be' allowed to pay short visits to India 
in emergenefes without losing the privilege of day in Sri Lanka a. 
before. (S. No. 16) 
~.- . 

2.74. Till sometime .., Inalaa dtlzeD8 who paid their premia for 
life insuranCe in Sri Lanka and were entitled to get their maturity 
claims IB Indian currency were experiencing diftieulties in reeelvlA, 
payment on this aecount from the Life Insurance Corporation. The 
Committee have been infomled by the Mlni..~ tha.t the matter -
been sorted oat in eonsultation with the Government of Sri Lanka. 
Now, SrI r..ua GoTeDIIl". hu allowed transfer of all LIe policies 
upto a eetling of Rs. 75,000/- and under this order Sri Lanka Con-
troller of Exchange has granted permission for the transfer of pOlll-. 
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cies of about 118 periODS who have returned to hulia. The bulk 01 
policy holders are reported to have received their policy claims. The 
Ministry is not aware of the position of maturity claims in respect of 
policies above Rs. 75,000/ -. The Committee would like the Ministry 
to ascertain the facts in respect of such policies from LlC and take 
up the question of the;r ja)'lllent also with the Sri Lanka authorities 
for a satisfactory seluti.. (S. No. 17) 

2.75. It has been represen~eu to the Committee that though Gov-
ernment of India has been kept fully posted -.y the Indian High 
Commislion in Sri Lanka about the problems ,of Indians in that 
country, the Government or the High Commission has not done 
enough to help the Indians there just because they happened to be 
statele.1s. Secretary (External Aftairs) stated in evidence that "it 
is true legally speaking that we have to keep some distance from 
this matter" but in times of difficulties, Indian Mission took every 
possible step to help aD whether they were l'Ilciian citizens or state-
less Indians. The Committee feel that tbis type of ambivalent ap-
proach is capable of creating an impression, even though wrong, that 
indian High Commission is taking too legislistic a view and is not 
therefore doing enough to help the stateless Indians. So long as th..-
future status of'lndians in Sri Lanka is not finatty decided, Indian 
High Commission should not hesitate to go to the rescue. of Stateless 
Indians in distress. TheCo~ttee would expect that the Indian 
ffigh Commission would continue to adoI1 the same helpful attitude 
in future 0 It is stated to have doae in the past. This it should do 
on lnunan and moral grounds regardless of legal position. After 
all if "Stateless" Indians caDDot ,look to Indian High Commission for 
saecour ba emerrendes which other door can they knock? 

NEW DELHI; 
February 27, 1982. 
PhalgUna8: 1-903--(S-a-ka). 

(S. No. 18) 

S. B. P. PATTABHI RAMA RAO, 
Chairman, 

Estimates Committee, 
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Sl. Para No. 
No. o1! the 

Report 

1 

RecommendationsjObser\l'ations 

3 
-------- .--_._----------

1 1.24 
to 

1.33. 

(The Indo-Sri Lanka Agreements) 

The 1964 and 1974 agreements have now ex-
pired. . The Committee are informed that Gov-
ernment of India is having discussion with Sri: 
Lanka about the future of "stateless" Indians left 
in Sri Lanka. 

The Committee take note of the feeling pre-
vailing among repatriates that the basis of 1964 
agreement which provided for such a large scale 
repatriation of "stateless" Indians who were born 
and brought up for generations in Sri Lanka was 
wrong. 

The Committee also take flote of the reports that 
most of the statpJess Indians in Sri Lanka are not 
willing to come to India. They are not in favour 
of India signing another agreement for thdirre-
patriation. They would not like to be uprooted. 

The Committee :find that thinking in Sri Lanka 
on the question of repatriation of stateless Indiana 
is also undergoing a change. Importance of 
Indians workers in Sri Lanka's economy is now 
being realised. Though according to the views 
formally communicated to Government of India, 
Sri Lanka Government wishes the agreement to 
be ~plemented. as originally envisaged, there is 
evidence to show that individual plantation 
owners and plantation su,pe.rintendents are not 
now as .anxious as their Governm~nt to send 
back Indian workers to .India. A reference to 
the adverse effect of repatriation of Indian 
workers on tea production was made by the 
Miniater·of Finance of Sri Lanka Government in 
Sri Lanka Parliament.in November, 1979. 

,35 
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3 
_._--------------
The Committee understand that the Govern-

ment of India has informed the Government of 
Sri Lanka that the 15 year period stipulated by 
the 19fi4 Shastri-Sr.imavo Agreement and the 
two year extension granted in the letters ex-
changed between the Prime Ministers of the two 
countries in 1974 have ended on 30-1()"1981. An 
all-party delegation met the Hon'ble Prime 
Minister of India on 7-12-1981. She assured them 
of sympathetic consideration of their suggestions. 

The Committee have considered all aspects of 
.. the question. The state of 'statelessness' for per-
sons of Indian origin ia not conducive to their well 
being and under-mines their dignity. The condi-
tion of statelessness makes them insecure and 
vulnerable to exploitation by employers. The 
Committee are of the view that the Government 
of India should consult urgently with Govern-
ment of Sri Lanka so as :to bring an end to this 
entire problem of stateless persons of Indian 
origin as early as possible. 

The Committee strongly feel that while dis-
cu.tsing the future of 'Stateless' Indians in Sri 
Lanka, these persons should not be viewed merely 
in terms of numbers whose dispersal can be 
decided by applying a mechmrlcal formula of 
ratio and proportion. They are thinking human 
beings who have grown in a certain social, cul-
tural and emotional milieu and who should be 
presumed to know where they belong and what 
their future status should be.' Human dignity 
demands that in any understanding with Gov-
ernment of Sri Lanka freely expressed wishes of 
such persons on the questions of repatriation to 
India or absorption as citizens of Sri Lanka should 
be made the determJning factor and respected. 
It will be unfair, nay inhuman, to uproot any 
such person from the place of his birth or domi-
cile or work and repatriate him against his wish. 

The Committee al90 feel that during interro-
gnum i.e. till the future status of such "stateless" -_._----- --_ .. _--- ~--------
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Indians is finally decided. and so long as they 
remain "stateless", these persons should be allow-
ed to J,ive and work with dignity and enjoy basic 
civic and human rights without any discrimina-
tion; and just because they are momentarily 
"stateless", Indian Mission should not hesitate to 
play a helpful, though discreet, role to get their 
difficulties solved through Sri.Lanka authorities. 

Living and working conditions of Indian Workers 

2.56 
to 
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The reports received by the Committee on 
living and working conditions of stateless Indians 
in Sri Lanka paint a very depressing picture. 

The Ministry of External Affairs (India) has 
also stated that living and working conditions on 
the estates which are regulated by the relevant 
labour laws of Sri Lanka could be regarded. all 

deficient in many respects. But, according to the 
Ministry, these conditions in respect or persons 
of Indian origin are similar to those for other 
workers irrespective of their origin. This is a 
poor consolation indeed. It does not make the 
plight of Indian worker! in Sri Lanka estates any 
the less painful. The Committee appreciate the 
helplessness of the Ministry to do anything direct-
ly in the matter. But they would expect that it 
ever an opportunity arises when the Ministry 
can, through diplomatic efforts or economic co-
operation, move the Sri Lanka authorities to 
bring a little "sunshine" in the lives or the help-
less Indians working in tea plantations in that 
country, it should not hesitate to do so. 

Education and Medical Facilities 

The Committee have been infonned. that 
facilities for education for the bulk of the people 
of Indian origin in plantations are practically 

. nil The position in regard to hospitals and dis-
pensaries in plantations is stated. to be equally 
unsatisfactory. The Ministry has stated that 
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education and health care are matters which 
. rela. to the internal working of Sri Lanka Gov-
ellUlfI1t. Though medical facilities in estates 
are not always adequate, Government of India 
can do little directly to improve these facilitie.. 

The Committee feel that if it is not possiblo 
or prudent for the Government of India to do 
anything directly in the matter, it should be 
possible for the Government to locate and inspire 
non-official philanthropic organisations in India 
and outside to come forward and assist in the 
setting up of schools and dispensaries in these 
areas, for the benefit of Indian workers. 

Discrimination 

Refuting reports of discrimination against 
Indians in Sri Lanka, the Ministry has stated 
that it is riot a fact that persons of Indian origin 
in Sri Lanka are being discriminated against on 
grounds of race or on grounds of nationality i 

vis-a-vis other non-Sri Lanka nationals. The 
Ministry has als. stated that It has no evidence 
to indicate that Indian Tamils (who are citizens 
of Sri Lanka) are discr'iminated against as com-
pared to Sri Lanka Tamils. 

The Ministry has hinted that it is quite pro-
bable that the amenities that stateless persons !in 
Sri Lanka get in terms of education or health 
and so on may not be on par with Sri Lanka 
citizens. This in a way corroborates the reports 
reaching the Committee that stateless persons of 
Indian origin !in Sri Lanka "cannot hope of en-
tering universities, let alone gain admission to 
Medical or Engineering 'facilities ... · The Com-
mittee feel that in the matter of education and 
health care and such other basic human rights. 
there should be no discrimination between a 
citizen and a non-citizen. They would like the 
·Ministry to examine as to how :far discrimination 



1 2 

8 

3 

between citizens and non-citizens in thG fields of 
educatian and health care is in consonance. with 
recognised internationai nonos and basic human 
rights and then see what can be done in the 
matter. 

Delays in payment of gratuity, provident fund etc. 

2.61 The Committee are infonned that people 

2.62 

awaiting repatriation to India are often held up 
in Sri Lanka beeause of delays in payment of 
their provident fund, gratuity etc. Monitoring 
done in February, 1980 by Indian High Co:rnm.ts-
sion in Sri Lanka revealed that substantial 
majority of the repatriates having their pass-
ports since May, 1979 had not received their pro-
vident fund and other dues till July, 1980. The 
Ministry has stated that Indian High Commis.-
sion in Sri Lanka remains in constant touch 
with Sri Lanka authorities to expedite payments. 
But :from the memoranda received by the Com-
mittee it appears that the position i.s still not 
fully satisfactory. The Committee would like 
that the Indian High Commission should play a 
more active role to collect information about 
delays in payment of dues to Indian workers 
awaiting repatriation and pursue each such case 
of delay with Sri I~a authorities with 'a view 
to ensuring that their dues are paid promptly 
and their repatriation W not held up on this 
account at least. 

Information Syatem 

The Committee are informed by the Ministry 
that 15,106 persons were granted Indian citizen-
ship in 1979 but with the present machinery in 
the Indian High Commission it is not possible 
for them to say as to how many of these people 
have come back to India. 'nUs shows the weak-
ness of our information system. The Committee 
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. feel {.that unless a suitable feedback system is 
d }vifed, it will not be possible for the Indian 
Higll CommissIon or the Government of India to 
know how many persons who have been granted 
Indian citizenship in Sri Lanka and who are 
eager to return to India, are held up in Sri Lanka, 
why they are held up and what the Commission 
or Government can do to help them out of the 
situation. The Committee feel that such a system 
is imperative and should be set up immediately. 

Blocked ACCipunts 

The Committee are surprised to learn that the 
Ministry has no information about the exact 
number of blocked accounts held by Indian 
citizens in Sri Lanka and the total amount in-
volved. The Coriunittee .. were informed by 
Secretary of the Ministry of External Affairs in 
evidence that these blocked accounts pertained 
mostly to Indian busi,1essmen in Sri Lanka w~ 
are not covered by Indo-Sri Lanka Agreement. 
According to Secreta ry, there is no blocked 
account of Indian workers who have got Indian 
passports and citizenship under the Indo-Sri 
Lanka Agreement .. 

The statements made by the representative of 
the Ministry do not go far enough to allay the 
fears of! the Committee fully 'about the fate of 
Indian workers. The Ministry has no informa-
tion about blocked accounts of Indians in Sri 
Lanka banks or other banks in and outside 
Colombo. In the absence of this information it 
cannot be presumed that there is no blocked 
account in the whole of Sri Lanka of Indian 
workers covered under the agreement. The 
Committee would like that the Ministry should 
ascertain the position in this regard from Sri 
Llmka authorities and, if possible, from th~ 
Indian workers who are awaiting repatriation in 
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Sri Lanka or have already been repatriated, and 
do everything posstble to enable \the poor 
workers to get back their hard earned savings as 
~ly as poaibl •. 

Remittances 

It was represented to the Committee that the 
persons whQ found themselves adversely affected 
were those stateless workers in Sri Lanka, a part 
of whose families had moved to India, as they 
were not in a position to send remittances to 
their families in India. The Ministry has stated 
that by and large all the members of a family 
travel together on their repatriation to India 
and, in the circumstances, the question of send-
ing remittances for maintenance of families in 
India should not generally ~se. 

The Ministry has, howe~er, made no survey in, 
this regard. The Committee would suggest that 
the Government should make a random check 
through state or local authorities in India to find 
out whether there are any families in India 
whose earning members have been left behind· 
in Sri Lanka. If any such families are fbund 
here, Government should take up their cases 
with Sri Lanka authorities with a view to en· 
abling them to receive remittances for their 
maintenance from the earning members of their 
families left behind in Sri Lanka. 

Lack of Travel Facilitlies 

At pre~ent the ferry serv'ice run by Shipping 
Corporation of India between Sri Lanka and 
India operates three days a week each way. This 
is not considered adequate. A demand for a daily 
ferry service between the two countries has been 
voiced before the Committee. The Committee· 
~re informed that at the Indian High Cornmis· 
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sion's suggestion the Shipping Corporation at 
In Ha· is studying the feasibility of a Colombo-
Tutidrin service. The Ministry is also pressing 
for another serviee which will include Colombo-
Tuticorin and Maldive Islands on the route. The 
Committee would like the Ministry to ensure 
that Shipping and ferry services between Sri 
Lanka and India are adequate to cope with the 
traffic so that Indians and Indian repatriates are 
not put to any inconvenience on this account. 

Complaints to touts exploiting the poor and 
uneducated workers in comnivance with the 
customs- employees and others have been made 
to the Committee. The Ministry has .tated that 
there is practically no customs check exeept 
occasional random checks on the baggage of the 
repatriates. The Government has no evidence 
that touts are exploiting the repatriates in con-
nivance with customs employees. 

Lack of evidenCe does not necessarily mean 
lack of exploitation and it will be unfortunate If 
the Ministry dismisses the complaints of exploi-
tation out of hand on this ground. Knowing the 
discretionary powers of customs staff and the 
not so uncommon phenomena of delays and 
harassment in customs clearance all over, the 
possibility df customs staff at Rameshwaram be-
having with the poor passengers in a rough arid 
wrong way either out of over-ettthusiasm or 
ulterior motive cannot be totally ruled out. The 
Committee therefore, cannot over emphasize the 
need to keep a constant and independent watch 
on the Customs Staff. This is not a matter which 
can be taken care of by mere instructions. Un-
remitting vigil and tighter supervision on the 
spot are absolutely necessary at the Customs 
check points to avoid harassment to the pas-
sengers. 

-------- ----------------
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The Committee would _also suggest that a 
random sample survey should be arranged to be 
conducted by the Ministry of External Affairs 
in collaboration with the Ministry of Finance to 
know the experiences of the travellers passing 
through Customs check posts at Rameshwaram 
etc. and corrective measures taken to remedy the 
wrongs if any detected during the survey. 

Secretary (External Affairs) admitted in 
evidence that there have been some complaints 
of cheating of stateless Indians by some persons 
in the matter of conversion of bank drafts. In 
the face of this a,dmission, his chiim that to the 
extent possible the Ir_aximum possible protection 
is being provided to the passengers, lacks con-
viction. Obviously the State and Central agen-

-cies deployed at the port have failed to protest 
the poor and illiterate workers from the machi-
nations of anti-social elements. The Committee 
would like the Ministry to re'\11ew the arrange-
ments at the port and take fool proof measures 
to save the Indian workers from exploitation and 
harassment there. . 

TRP Pass'Oort; Holders 

It has been brought to the Committee's 
notice that Indian citizens resident in Sri Lanka 
who are covered by 1954 and 1964 Agreements are 
granted foreign exchange of Sri Lanka Rs. 50 per 
adult and Sri Lanka Rs. 25 per child for travel-' 
ling to India. The C{)mmittee feel that the 
amount Cif foreign exchange allowed to Indian 
citizens is too measure to meet even their abso--
lutely essential expenses during the journey. The 
Ministry has also admitted that these people 
have a case and they would take up this matter 
with Sri Lanka Government. The Committee 
would like to be apprised of the out~ome of its 
efforts. 
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Visa Tax 

Infan citizens who obtained travel docu-
ments prior to 1954 are not covered by any agree-
ment between Sri Lanka and - India. These 
Indians do not require visa as long as they stay 
in Sri Lanka without travelling outside. But 
when they leave Sri Lanka for any reason they 
require a visa or residence permit to return and 
then they have to pay a viliQ tax of Rs. 500/-. 
This condition regarding payment of visa tax is 
applicable to all foreign nationals in Sri Lanka. 
What causes concern to the Committee is the re-
port that· the Indians holding Indian passports 
taken before 1954 are under severe restrictions 
in the matter of coming to India on occasions like 
wedding and funeral of their near relations and 
on other special occasions. Visa which is required 
for travel and return. The Committee desire 
that the Ministry may look into this genuine 
difficulty of Indian citizens, in Sri Lanka and see 
if they can be allowed to pay short visits to India 
in emergencies without losing the privilege 0'1 
stay in Sri Lanka as before. 

LIC Policies of Repatriates 

Till sometime ago Indian citizens who paid 
their premia for life insurance in Sri Lanka and 
were entitled to get their maturity claims in 
Indian currency were experiencing difficulties in 
receiving payment on this account from the Life 
Insurance Corporation. The Committee have 
been informed by the Ministry that the matter 
has been sorted out in consultation with the Gov-
ernment of Sri Lanka which has now allowed 
transfer of all LIe policies upto a ceiling of 
RI. 75,000/-. The Ministry is not aware of the 
p~sition of maturity claims in respect Of policies 
above. Rs. 75,000/-. The COInmittee would like 
the Ministry to ascertain the facts in respect of 

---------- ---------
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such policies from LIC and taken up the question 
of their payment also with the Sri Lanka authori-
ties for a satisfactory solution. 

Role of Indian Mission 

It has been represented to the Committee 
that though Government of India has been kept 
fully posted by the Indian High Commission in 
Sri Lanka about the problems of Indians in that 
country, the Government or the High Commis-
sion has not done enough to help the Indians 
there just. because they happened to be stateless. 
Secretary (External Affairs) stated in evidence 
that "it is true legally speaking that we have to 
keep some distance from this matter" but in times 
of difficulties, Indian Mission took every possi-
ble step to help all whether they were Illdian 
citizens or stateless Indians. The Committee 
feel that this type of ambivalent approach is capa-
able of creating an impression, even though 
wrong, that Indian High Commission is taking 
too legalistic a view and is not therefore doing 
enough to help the stateless Indians. So long as 
the future status of Indians in Sri Lanka is not 
finally decided, Indian High Commission should 
not hesitate to go to the rescue of Stateless 
Indians in distress. The Committee would ex-
pect that the Indian High Commission would 
continue to adopt the same helpful attitude in 
future as it is stated to have done in the past. 
This it should do on human and moral grounds 
regardless of legal- position. After all if "State-
le!'ls" Indians cannot look to Indian High Com-
mission for SUccour in emergencies which other 
door can they knock? 

GMGIPMRND-LS TI-3016 LS-13-3-82-1029. 



*. 

....... 

,. 

"0. . @ 198Z BY LoR SABBA Sm.OOA,r-
. Publlsbed under Bul4!382 of 'the Ru1esof-3PrOcedtun!:qd'(i 
. of· Business m;Lok SaDh8· (Sixtli~~ 

General~gerJ ~ of India 
New·D4!lhi 

.. 

~" 

oj \ 
./ 


	001
	002
	003
	005
	006
	007
	009
	010
	011
	012
	013
	014
	015
	016
	017
	018
	019
	020
	021
	022
	023
	024
	025
	026
	027
	028
	029
	030
	031
	032
	033
	034
	035
	036
	037
	038
	039
	040
	041
	042
	043
	044
	045
	046
	047
	048
	049
	050
	051
	052
	053
	054
	056



